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Rehabilitation of Displaced Families

“46. Sh. GOPAL KANDA, MLL.A, (Sirsa): will the Deputy Chief Minister be
pleased to state:-
a)  Whether it is a fact that approximately 800 families of Thed in Sirsa were
displaced and lemporarily  settled in  the Housing Board flats by the

Archaeological Department.

b)  Whether it is also a fact that the Hon’ble High Court has delivered its orders
for the permanent residence of above said displaced families but no
arrangement was made by the administration for their permanent residence so

far: and

¢)  Whether there is any proposal under consideration of the Government for

providing permanent residence to the above said families?

REPLY:

Sh. Kanwar Pal, Minister., Heritage & Tourism, Haryana,

Sir,

a) Presently 788 flats of Housing Board Haryana in Sector-19. Sirsa are under

occupation of Thed Mound residents who were shifted by District
Administration. Sirsa.

b) The Hon ble Punjab and Haryana High Court in its order dated 15.09.2017
directed as follows:-

Teeawe direct thar an affidavit of the Government bv filed before us with a
complete roadmap to he adopted to comply with the orders of this Court in
totality and free the site of ils occupants to restore it to a state that would
enable the Arcl 1aeological Survey of India to carry out excavations..,.”

= [

The matter related 10 removal of encroachment from protected lands under
the Ancient Monument and Archaeological Sites and Remains Act, 1958

€) Yes Sir. The Deputy Commissioner. Sirsa has identified land in 15 Gram
Panchayats located in Sirsa and Nathusari Chopta for allotment of plots for
rehabilitating the affected persons. Based on the rehabilitation plan submitted
by the district Administration. a detailed proposal is under preparation by the

Archaeology Department and is under consideration of the Government.
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NOTE FOR THE PAD

It is submitted that Housing Board IHaryana constructed 1260 Type-B Flats
(triple storied) in Sector-19, Sirsa in November 2015, Meanwhile, a CWP No.
21123 of 2012 titled “Jai Kishore & Others verses Union of India & Others” was
converted into COCP No. 1824 of 2012- Court on its own motion Vs, J. Ganeshan.,
D.C. Sirsa by the Hon’ble Punjab & Haryana High Court, Chandigarh.

The Court in its order dated 15.09.2017 directed as follows:-

“Since our endeavor in the present petition is to ensure liberation of the ancient
monuments and sites of occupants and squatters to preserve the cultural heritage,
we direct that an affidavit of the Government be filed before us with a complete
roadmap to be adopted to comply with the orders of this Court in totality and free
the site of its occupants lo restore it to a state that would enable the
Archaeological Survey of India to carrv out excavations. We make it amply clear
that restraint order, if any passed in this regard, in matters pending before this
Court (CWP nos. 12335, 12356,12478,12483,12479 of 2016 etc) pertaining to that
area shall not be construed to be impediment in the onward progress of eviction

and rehabilitation and same stands vacated. "

In compliance with the orders of Hon’ble High Court dated 15.09.2017. it
was decided in a meeting held on 26.10.2017 under the chairmanship of the
Hon’ble Chief Minister, that the unauthorized occupants should be evicted from
the land of Thed Mound and shifted to Housing Board flats in Sector-19 or
Sector- 21 Sirsa and DG Archaeology and Museums Department should be
physically present on the site at Sirsa during removal of encroachment.
Accordingly, the process of eviction started on 28.10.2017 as per directions of the
Hon’ble High Court and consequently, the oustees of Thed Mound were shifted in
788 flats of Housing Board in Sector- 19, Sirsa,

In order to remove all the encroachers from Thed Mound and consequent
to the above, the D.C, Sirsa has identified land in 15 Gram Panchayats located in
Sirsa and Nathusari Chopta for allotment of plots for rehabilitating the affected
persons. An estimate of Rs. 4880.00 Lakh has been submitted by Deputy

Commissioner, Sirsa for the purchase of land and other necessary arrangements.

A detailed proposal is under preparation by the Archacology Department

and shall be submitted to the Cabinet.
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